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CENMTRAL ADMINISTRATIVE TRIBUNAL, PRIMNCIPAL  BENH.

. R& Ne. 357/2003 .and MA. 253572003 In
CT0A MNo.2BES/ P00 ' :

oy

CoNew Delhi this the 15th ..day. of December. 2003

M,Hén'blé'Mra Kuldibyéingh, ﬁemﬁéﬁ.(J)

~Union of India and Others : .. Review Patitionsrs

R - Lo . \/er’SUS

Sh.Vijay pPal Singh and Others . S e e Respondents

el -~ - URDER BY CIRCULATION

The present RA No.3%7 of 2003 has bheen filed by ths
respondents . For review of the order passed in 0A No.2536 of
2002 on 13.8.2008.

Z. ... The RA has been filed on 3.11.2003, i.e.. after a

period of $8.1/2 months. The review petitioners have alsa
Filed an MA 245972003 seeking condonation of delavy. On going
_through the same I find that no satisfactory explanation has

. been  zhown . for the delay as such the MA 1is éréjeotedn

Moreover, in the RA the review petitioners want to I e-drgle

the  whole case wagain by filing. the RA, which is not

_permlissible. While delivering the Judagment, the review

petitioner were duly heard because the dudgment. was = given

orally as such the RA has no merits. No error apparent o

the, Tace . of record has been pointed out which may call for

review . of the order. Further, the RA does not come withio

Cthe  ambit . of Order 47 Rule 1 CPC read with Rule 22 (81 (F)

{1).of the administrative Tribunals Act.

3. In view of the above, nothing survives in the RA,

N

which is accordingly dismissed. Accordingly. Ma 2535/2003% is

alzo rejected.
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